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Shri Jo Po Sharmaon(J) '

I

The applicant 0 Shri Zahir Uddin has served in
I. ''

Dalhi Police and in an Departmental Enquiry undor

Section 21 of the Delhi Police Actgl978 read vith

1.

Dalhi Police (Punishment &. APPsal)Ruleeol960B he uas

served with a summary of allegations that he ebsantad

himself lineuthorieedly without ^y prior permission

as many as 23 occasions as a result of uhichg he
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^ committed preach of Rule 3(iUiii) of CCsCContfuct)
Ruleso1964o He did not participate in the

caental Enquiry-and the'Deputy Commiaaionar of Raiics

wide ordar dated 8th October, 1990 on aground of bsins

hia unaMthorisad absence for thirty-tuo dayo, ha yas

diaioissed fro® aerviceo On hie appeaio tha o^dor of

tho Dapiity Coamiaaioner of ftolica uae upheld

order dated 1e4o91o
i;

ii

2o The applicant has filed this application in

pjayo1994 stating that the application ia barrsd by

ttffl years and fifteen dayso He haa explained for

this del^ in an application for condonation of delay,

Kq dated l7o5o94. The only ground taken in thio PI4 in

paragra^h-3 by tha applicant is that within ©no yaar

he was raantally upset and because of other, roasona
I

he could not assail the irapugned orders within the

statutory period of limitations

3o ys have heard Shri A» So Cr0wal»counsol for

the applicant at length and also perussd tha caodieai

certificates filed on different.dates of ona of tha

private practitioner Dr \/o,;Do Attreya, Spooialist in

Bone, qdints and Polio, an resident of Sador Bozar,

Distriet, Pluraffarpagar (UoPKi)o The applicant was

diagnosed as a case of Sciatica and was advised <k}^

for rest for eight weeks with effect fro® 266o02o
I
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On 3Qo7o92o he yes again issued a certificate of

tyelve ueeks' rest on case of ^ute PIDo On 84lB-«92
1. • i

he yea again given a certificate of tuelva yeeJts' raetf

uith effect from 28«10»92_ for- the aa®o iilneae which

was repeated also in Oanuaffy and ^riio 11993. Hsysverp

US; find on record a certificate annexed uith the
t I

coarked ad ^9(vi) where no date of issue of the

etedicai certificate is giwano The applicant was

advised for twenty ueeks" rest .from 19o7o93o Sace ia

the feature regarding ahothsr medical certificate

mar'tad ad A*^9(vii) where no date of issue of the

certificate has been givsn« Normally a otatecent of

illness of a person supported by medical certificato

needa no further proofs Illness is personal to a

PQssom and an expert id-to vafify the samso Kouevaro

this certificate issued by the expert or medical

officer should ba of convincing nature and priQa facia

ahould appe^ genuineo do not want to comment on

|i

all these certificates in the absence of aut^^

of these cartificatea but primarily some of the

certificatea issued by the medical officer who ia an
I "

oxpert of bones and Jointa* do not craate an idprossion

that the applicant uas actually confined in sych

illness which deprived him to assail the impugned

orders within timeo The applicant has to mcke lOut

Q sufficient and raaaonabls cause not boyond his
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control to gat condonation of deiayo ya ar© masa

that a iiaaritorioua cade should not be thsown out of

technicai ground of limitation#but at the aarsa ties#

one who aaeks equity ^at do equityo yhsn tho

applic^t has not coma uith clean handa end could

not cohwincerof regtfding illneaa alleged to be

mentally deranged in the application and edmcsthingolaQ

in the supporting evidence of medical officerin our

vieuo does not maKe out a oaae for condonation of delays

ye are also auar® of the fact that the puniahnont of

dismissdl from service has been passed in this caaSo

It uill also come in the uay of getting anotfeor

employment in the Government eervice(State or CQntraDj
( • 'I _ •

but we cannot help and the applicant is himsolf to

blamso The stand taken by the applicant is totally

not justified particularly regarding the condonation

of deiayo
i' .

4o Thus# ue find that the application is barred

by timso^ It dose not make out a priraa facia Saaa

and the same is diamiased under sub section(3) of

Section 19 of ^ministrative Tribunal ^tolSeSo

tto COat8^
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